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MR. DEPUTY SPEAKER : Every
Member is speaking. We have to link all
the rivers.

SOME HON. MEMBERS : This should
be discussed under Rule 193,

MR. DEPUTY SPEAKER : Please
take your seat We are going to discuss the
economic situation under Rule 193.

Therefore, you are going to discuss this
matter also. It has already been accepted.

(Interruptions)

MR. DEPUTY SPEAKER: When
you are speaking on the Economic situation,
you very well speak on this matter also.

DR. G.S. DHILLON : 1 have replied
to the main points.

MR. DEPUTY SPEAKER : It includes
price rise and everything will come under
it.

DR. G.S. DHILLON : One of my hon.
friends sitting there is giving me good sugges-
tions. We will be very happy to discuss it in
this Hours. This is a very important subject.
It needs a thorough discussion. 1 thank you
very much for it.

13.31 brs.

ELECTION TO COMMITTEE

\English)
Committee on public Undertakings

SHRI K. RAMAMURTHY (Krishnagin) :
Mr, Deputy Speaker, Sir, I beg to move :

“That this House do recommend to
Rajya Sabha that Rajya Sabha do agree
to pominate a member from Rajya
Sabba to associate with the Committee
on Public Undertakings of this House for
the unexpired portion of the term of the
Committee vice Miss Saroj Khaparde
ceased to be a8 member of the Committee
on her appointment as a Minister of
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State and do communicate to this Hous®
the name of the Member so nominated
by Rajya Sabha."”

MR. DEPUTY SPEAKER: The
question is :

“That this House do recommend to
Rajya Sabha that Rajya Sabha do agree
to nominate a member from Rajya
Sabha to associate with the Committee
on Public Undertakings of this House
for the unexpired portion of the term
of the Committee vice Miss Saroj
Khaparde ceased to be a member of the
Committec on her appointment asa
Minister of State and do communicate
to this House the name of the member so
nominated by Rajya Sabha.”

The motion was adopted.

MR. DEPUTY SPEAKER : The House
stands adjourned for lunch to meet again at
1430 hrs.

13.32 brs,

The Lok Sabha Then Adjourned for Lunch
Till Thirty Minutes Past Fourteen of the
Clock

The Lok Sabha Reassembled Afier Lunch at
Thirty Four Minutes Past Fourteen of the
Clock

[MR. DEPUTY SPEAKER in the Chair |

MATTERS UNDER RULE 377

|English)

() Need to upgrade Jamia Millia
Islamia to a full-fledged University

SHRI AZIZ QURESHI (Satna) : Sir,
today when dark and evil forces of right
reaction are trying to destroy the very base
of our secular, democratic and socialist
objective, institutions like Jamia Millia
Islamia should be given every kind of
patronage and material help. It was this
great institution which faced the onslaught
of Muslim communalism and kept the banner
of secularism aloft. People like Col. B. H.
Zaidi Ex. M.P. and former vice chancellor of
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A.M.H. are still alive as witnesses who have
seen Mahatma Gapdhi directing his son
Devdas Gandhi to join this institution as an
ordinary téacher, and he continued to teach
there for many long years. When the
infant son of Devdas Gandhi died, he was
buried in the graveyard of Jamia Millia on
the expressed desire of Mahatma Gandhi.

Giving a full fledged status of University
to Jamia Millia is in the active copsideration
of the Government. There is sufficient land
belonging to the Government of U.P. and
Delhi Administration adjacent to its campus
which must immediately be handed over to
this institution for its all-round development.
Efforts should also be made to establish
medical college and other technical institu-
tions of higher knowledge.

For their establishment, sufficient financial
nelp should also be rendered.

In order to combat the communal tende-
ncies and create an atmosphere of trust and
confidence among the minority community,
it would be in the fitness of things if Jamia
Millia is made an Urdu University in addi-
tion to its present system of imparting
education. It should be declared an open
university for Urdu-knowing people of India.
I trust that Government would make an
immediate announcement to make it a full-
fledged university and sanction all the above-
mentioned facilities to this great institution.

(ii) Need to review the policy regarding
licensing of suger industry

SHRI BALASAHEB VIKHE PATIL
(Kopargacn) : From time to time the
Government has given assurance that they
will soon declare their long term policy of
sugar, So far, nothing has been finalised by
the Government. There is acute shortage
of sugar due to which it is being imported
in a large quantity whereas a few years back
our country was self-sufficient in sugar
production.

Our country used to export tonnes of
sugar. Now, our domestic consumption is
on the increase on such a scale that in the
Seventh Plan our country will need eleven
million tonpes, i.e, 1 crore and 10 lakh
tonnes of sugar,
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There is need to review the policy
regarding licensing of sugar industry. The
private sector sugar mills have failed to
modernise the factories and step up produc-
tion to meet the growing need for domestic
consumption and export. The cane-growers
are being deprived of remunerative price for
their produce.

Modernisation and uptodate technology
in the sugar output is required.

(iil) Need to rednce tax on the bicycle
and cycle rickshaw parts

SHRI CHINTAMANI JENA (Balasore) :
Sir, considering the use of bi-cycle and cycle
rickshaw mostly by the people belonging to
poor class and lower middle class, the
Goverpment of India has reduced the tax on
bi-cycle and cycle rickshaws from 8% to 6%
which is a welcome step, and this decision
has been appreciated by all sections of people
of the society, mainly by the users who come
from the poorer section of the society.
This decision of the Geverpnment will go a
long way to benefit the people who are below
the poverty line. It is surprising that,
even though the tax on cycle and cycle
rickshaw has been reduced, the tax on cycle
and cycle rickshaw parts has not been
reduced and it remains at 8% as it was
before. As we all know well, a full cycle as
well as a cycle rickshaw is not manufactured
by one manufacturer. These are prepared
by assembling various parts required for it,
When the cycle parts are charged 8% tax and
the cycle and cycle rickshaws are charged 6%
tax, the ultimate losers are the users who are
from downtrodden society. Besides, a lot
of controversies, arguments and counter-
arguments are going on over this issue in all
parts of the country ; the instances are not
rare when there were conflicts among the
traders, businessmen and the consumers
because of the charge of 8% tax on the parts
of bi-cycle and cycle rickshaws.

I would, therefore, request the hon.
Finance Minister to reduce the tax on the
parts of cycle rickshaw and bi-cycle to 6%
instead of 8% as is applicable for cycle and
cycle rickshaw,



